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Acopy ofthe ORDER dated........ L2 .2.02 3. . ... ... passed by the Hon'ble

Tnbunal in the above mentxoned case is forwarded herewith for neccssary action.
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18,5.2005 . .
Shri AeS. Usmani , counsel for the

app.Licant.

The J.earned counsel for the applicant
‘in-oa No-+766/02 has filed the ccp No.42/05
" for’ non-compliance of dlrectn.ons given by
the Tr.l.bunal on 13.7.2004.1. .
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’ . ’ . ' ; 'rhe 1earned counsel for the applicant

e o T '#mx seeks’ permission. to withdraw the.
> S L .lpresent Ccp,. Permission is granted.
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\", 'rhe CCP No.42/Ob is dissmﬂ:aed as withdrawn. .
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